' 1, Nehru Colony,
Thatipur, Gwalior - 47400
wWeb - wwiw hygenca.in
HYGENCO

H\rGENcofmzz,rCEEﬂcml 15.02.2022

To,

Mrs, Shilpa Agrawal

The Joint Chief, Engineering

Central Electricity Regula tory Commission
3 rd & 4 th Floor, Chanderlok Building,
36, Janpath, New Delhi- 110001

$ector participation at | leyel,

We wish ta introduce Hygenco Private Limited [hereinafter referred as "Hygem:o”}, 8 company incarporated
under Companies Act 1956 and a generating company within the meaning of Section 2{28) of the Electricity
Act 2003, Hygenco aims to be a global leader in deploying Green Hydrogen and Green Ammonia powered
industry solutions,

We hereby submit ayr comments as Annexure 1, an aforesaid draft GNA Regulation as published on the
websile of the Han'ble Commission, for the kind consideration and Necessary action by this Hon'ble
Commission,

We sincerely request the Hon'ble Commission tg consider these Suggestions/requests while finalising the
afarementioned regulations,

We boak forward to your Euidance,
Yours sincerely

For Hygeneo Private Limited
@iﬁﬁ)ﬂuﬁ

{Anand Kumar) :
Senior Manager — Regulatory and Palicy Affairs




COMMENTS CENTRAL ELECTHIL

I.‘ajmmm:.r ¥

application fee af As5 lakh along  with
applicobe toxes,

Each apecation for gront of GMA shall be
accempanied by @ non-refundoble sppiicorion
Jow of Rz.5 lakh along with cpoicoble faxes.

2 4.1 .

(&) REGS or stondglone £S5 with an installed
fapacity of 5 MW and ghove appiying for
grant o Conaectivity fo i5TS through the
ehecinica! fpilem af o generating stotion
already heving Connectivity to ISTS:

3 5.
Pravided further that if such on Agalicant is a
Fenewalle Fybrid Genmrating Station, it may
agaly for grant of Connectivity for o quantum
iess thar or equal to the instolled copaeity,

This & to be submittad that as per Clause 3.2 of Draft GNA Reg 25 praposed by Hon'ble CERC.an applicant must
subemit application fee along with applicable tax for getting connectivity and as well as for getting GNA access 1o
I5T5.

As per Clause 8 of Craft GNA Regulation an applicant must submit bank guarantee for getting cannectivity with |
ISTS, As Green hydrogen can play an impartant rode in w-mmmmﬂynmma

This & to be submitted that Clawse 4,1 states about eligibilicy criteria for Eetting connectivity with I5TS. As per |
Clauze 4.20e) any REGS or standalane ESS with an installed capacity of 5MW and above apolying for connectivity
te I5T5 through electrical system of & 1575 connected generating station are also eligible for ConneCtivity.

In this regard We request Hor'ble Commission to allow REGS or standalane ES5 with an installed capacity of 1
MW and above far getting ISTS connectivity through Hm:dﬁmd:mmllmm
to ISTS. This will give oppertunity to small renewabls projects to reap in benefits a5 proposed by Hon'ble
Cﬂlrmitl'nn:tIST‘E-Ihiallhmt.thI:hlsMWHEWI;h:ImInM-Wm&mMHfMHh
various states with limit 1 MW or abave.

This is to be submitted that as per second proviso of Clause 5.1 of Draft GNA Reg Renewable Hybrid Ganerating
Projicts are eligibln for connectivity with 15TS fas quantism less than or equal ta installed capacity,

Clauge [ah of aforesald Reguiations defines Renewable Hisbrid Generating Stations which i reproduced 2 befaw:

“Rengwahiz Hybrid Genersting Slation” or *RHGS™ meons o generoting sfation besed on hybrid of fwa or mare
renesweble source(s) of energy with or without Erergy Storoge System, connected gt the £ame inter-connection
painr® |
We appreciate that m‘mmmmm:mWMMMWM
rengwable sources through above mentioned provisions, however we seek clarification about minimum cagacity




56 An Applicant may opely for grant af
Conngrtiaty at fff @ termina bay &f gn 1575
fub-sterina  alféady afiocated to onother
Lonnectwity grantee or (i) switchpard of o
genenating stodion having Comnechivily bo 1STS,
with on agreement awy signed between the
Appiicgnt end the saidf Cannectivity grantee ar
the generating stolion hoewing Connactivity to
I5T5, o5 rhe oote may be for jharmp L
terminal boy ar the switchpord ong the
degdicoted Cronsmnssion dees, §f ony, The
oephicplie Comnectivity donk Goanmtes o3 ner
Reguiation § of these reguladions

shol be submitred By such Apglicant.

8.3, Fer cases covered under Reguiation 7.2
of these regulatians, the fotowing procedure
shall be followed:

fo) The entity that has been intimated -

principle gront af Connecrary, shall submit its
consent for execubion of ATS ond herminal

plicable In case of RE Hybrid projects which are based on
mﬂmwmwh!mmﬂﬂlfﬂmm

We wish to highlight that in November 3021 COPZE concluded in Glasgow with all countries inchuding India |
agreeing the Glasgow Okmate pact, India assured its cooperation to tackle climate change in earmest, Hon'ble |

 Prime Minister Shri Marendra Madi announced an ambitious target which include raising non-fossil fuel-based |

ENErEy Capasty to 200 GW, lowering total projected carbon emission hrmwﬂonwmrdmﬁumﬂf'
the esuntry’s erergy needs through renewable sources.

In this regard We wish to submit that we believe that Green Hydrogen will be one of impactfil salition to achieve |

_l'!lmHﬂmwm“memﬂ.hﬂkwdmmuﬂm‘“mth'

prowislons specific for Green Hydrogen projects promation, which are willing for ISTS connectivity.

This is to be submimed that Clause 5.6 of Draft GNA Regulations as proposed by Hor'ble CERC states ahout
connectivity @t termingl bay of 8 15TS sus-station. We wish to appraise Han'ble CERC for allowing swch provisions
#nd making inlerstate poen access more vialble solutions for private players

We wish to request Hon'ble Commission te include provisions advising CTU to publish list of substations available
for I5TS oonnectivity across India on half yearty basis, which will help interested applicants In proper planning and
execution of projects.

This is o be subrnitbed that as per Clause 8.3 of Draft Reg as issued by Hon'bie CERC for cases whera nodal agenoy
after interconnection swdy determines that Associated Transmission Systern [ATS] is required, after consem for
execution by interested eqtity, Modal agency after study will intimate the amount of BG-Z to be paid which will
nek exceed estimated cost as per Clause 7.2,




these regulghions, slong with Coan-851,
within g manth of intimation af in-princisle
grant af Comectiaty, foling which the
agplication for Connectivily sholl be

closed ond opplicatian fae shull be farfeirsd

fh) The Nodal Ageacy, within & (six) months of
Furnishing of Conn-8G1 as per clause o) of this
Aegulation, shall intimele to such entity, (i}
amewnt af Coma-BG2 o be fumished fowords
ATS and terming!  baoy

=x i i F

72 (i) the
rimekine for completion af ATS and ferringl
bays), ond (W] firm dote of start of
Cannectiitp

162 Conn-8G2 ond Conn-BGI shall be
rerurned i five equal parts ower _ﬁm
carrespanding  fo the gererction copocity
which hat Been seclved wnder commsrcial
operabion by the Connectinty groniee,

17.1. The following entithes sholl he efigible as
Apghicants to oppiy for grant of GNA or for
enbancement of the quantum of GRA:

) Srobe Transrugsion Lirility on behalf of
distributlon ficensoss connected Ta infa-State
Irangmission spider and other indra-Slate
entithes.

simated under Regulatlon 7.2 0of  We

mmhmmnmmmwmmmmmhmu
BG to be submitted by Interested entity, however for cases where ATS is required no specific amount has besn
mantioned,

In this regard we request Hon'ble Commission to allow withdrawal of application in case additional cost as
proposed by CTU im lieu of ATS, does nat fit in budget of interested applicant.

" This i to be submitted that as per Clause 16.2 Conn-BG2 & Conn-BG3 will b returned in five equal parts over [ve

wiars te entity got connectity with ISTS.

In this regard we wish to subimit that typically power plant commissioning can ba done within 18 ta 24 months,
considering the same, returning Conn-BG2 & Conn-BG3 In five equal parts over five years will overburden
applcants to I5TS connectivity. We request Hon'ble Commission to return the submitted BG within 2 to 2.5 years,
which seems more reasonable.

| This is 1o be submitted that Clause 17 of Draft GhA Regulation as prnpnud by Har'ble CERC states about zulbllmr

conditions for GMA. As per sub-Clause 17.1 {ii} any buying entity connected with intra-ssate transmission system
are alus eligible for GHA to [5T5,

W wiih to submit that as per above Cladse 17.1 it may be interpreted that any buying entity with any load are
eligible for GNA to ISTS if it I8 connected to intra-State transmission network. I this regard we wish ta submit that
if provisions related to minimum load conditions included for such buying entities, then it will bring mare darity.




17Eig ity for GNA: -

)AL aistribution boersee or o Bulk consurmer,
secking o connect fo (5TS, directly, with o lood
af 50 MW and abave: .,

Frovited further thar regsonabie condibons
such s the minfmuarm number of time

blocks for wiich the comsumer shall net
change the quartm of power Conswmed
through open eocess moy e rmpased 5o as (o
awaid high varighion in demend fa

b met by the distribution leenses.

18.1. Or the dote, these reguitions come infa
.Ir"'"#J

fo) GMA for o (if Srote Including intro-Stote
entitylies! amd (W) crther drowee antities, shai
be the puerage of 4" for the finencial pears
2018~ 19, 2019-70 and 205021

This is o be submitzed that Clause 17.1 (7ii) of Draft GNA Repulations as propased by Hon'Die CERL, states asout
eligibiliry criteria for ditribution licensee or a Bulk consumer for getting GAA ta I5TS,

A5 per sacond proviso there may te restrictions imposed on number of time bloces in which exchange of powar
threugh open acoess can be allowed, such restrictions will result in uncertainty among open access stakeholders
ang should be avpided.

As per Clause 17.1 (i) any bulk corsurmer if hanving minimum load of 50 MW or above, are eligible for GNA ta ISTS.
Wi believe that with better policy support and promational regulatory provisions at central level Green Hydrogen
can bacome an impactful salution to decarbonise energy intensive sectors and to achieve Indla goal of achieving
SD0GW renewable capacity by 2030,

Considering same we request Hon'ble Commission to reduce minkmum load Bmit up to 10 MW or abowe for
Retting ISTS connectivity in case of Green Hydrogen projects to promote such technologies, ]
This is to e subimitted that Clause 18 of Draft GNA Reg as proposed by Hon'hle CERC states about deemed Grant
of GHA. Clause 18.1 2} further elabarates ugen methodology for computing GHA which is summation of S0% of
average of last three years maximum I5TS drawal in a time block during the yesr and 50% of avesage of rmaximum
ISTS drawal in a time bleck in & day during the vear, |
We wish to submit that mentioned formulae ghes aqual weightage to masximuarm I5TS drawal in any time block
during & year and massmuen ISTS drawal in a time block in a day during a year. We would Bke to highlight that
Eving equal weightage 1o maximum (TS drawal in any time block In a year, will be unrealistic. As maximum drawal
in a year may happens because of rmany reasons which may depends upon uncontroliable factors like weather
conditions, plant sutages et

In this regard, we wish to request Hor'ble Commission o consider 20% weightage far masirum ISTS drawal in
any trre black during a year and B0% weightage for maximum ISTS drawal in @ time black in a day during a year,
It will b2 more ampirical.




